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5 The contents of the above para have been incorporated in

the Standing Order No.123/89 under the subject "Suspension”.

6. It is the case of the respondents that in view of the
published notification/Standing order, a po1ice.officer under
suspensi;n/ gets confined to lines when off duty and there is
no-need for any specific direction over and above the
suspension order. In the case of the applicant, in the
suspension order it is clearly brought out that his hgrs. is
PAP Win;s. It was argued that there is no necessity for a
sepqrate order and the suspension order prescribing the hgrs.
is self-contained. I agree with the stand taken by the

respondents.

Lo The learned counsel for the applicant then relied on a
humber of citations. These are quoted in grounds at para
5(a) to (e) It is not necessary to discuss the citations
quoted in paras 5(a) to 5(d) since the orders do not relate
to Delhi Police which has itw own rules. Only the citation
at para 5(e) relates to a case of Delhi Police. In this case
the order was passed by this Tribunal on 4.5.89 in Jagdish
Ram Kataria Vs. UOI in OA 2052/88. In para. 9 of the
judgement, it has been observed that the applicant in that 0A
had not been transferred to the lines; he was however
permitted -to continue to reside at his house in Mangol Puri
which had given rise to the claim for reimbursement of the.

conveyance charges.
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& 8. The 1aarned counsel for the respondents correctly arguuﬂsf?

p b that the facts in the c1tat10n quoted are different s1nce the ;
~ suspension order dated 30.1.91 incorporated the change of

he
hqrs. as PAP lines. Hence the even above citation does not
A
= help the applicant. _&
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9. The suspension order and the notification incorporating

% the amendment to the police rules on the subject of
suspension have already been discussed and in the absence of

any challenge to the contents of these, the action of the

s Respondents in not granting the conveyance allowance cannot :f; f5 ;

be faulted.

10. In the circumstances, the 0A is dismissed without any

. order as to costs. Gl
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